FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF CITYSTAR INFRASTRUCTURES

LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Citystar Infrastructures Limited

Date of incorporation of corporate debtor

9™ July 1991

Authority under which corporate debtor is
incorporated / registered

ROC- Kolkata

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U70101WB1991PLC052250

Address of the registered office and
principal office (if any) of corporate debtor

5 Gorky Terrace, 2nd Floor, Kolkata, West
Bengal, India-- 700017

Insolvency commencement date in respect
of corporate debtor

24™  October 2024. Subsequently, the
Hon’ble NCLAT in Company Appeal (AT)
(Insolvency) No 2018 of 2024 passed an
order directing that no further steps shall be
taken in pursuance of the admission Order
dated 29.10.2024. Ultimately, vide order
dated 29.08.2025 appeal has been dismissed
and proceedings before the Ld. NCLT,
Kolkata Bench has been revived.

Estimated date of closure of insolvency
resolution process

20"™ February 2026

Name and registration number of the
insolvency professional acting as interim
resolution professional

Aditya Kumar Tibrewal
IBBI/TIPA-001/IP-P00743/2017-2018/11249

Address and e-mail of the interim resolution
professional, as registered with the Board

Nicco House, 1% Floor, 2 Hare Street,
Room No. 29, Kolkata -700001
adityatibre(@gmail.com

10.

Address and e-mail to be wused for
correspondence with the interim resolution
professional

Nicco House, 1% Floor, 2 Hare Street,
Room No. 29, Kolkata -700001
Email — cirp.citystar@gmail.com

11.

Last date for submission of claims

9™ September 2025

12.

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13.

Names of Insolvency  Professionals
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)

Not Applicable

14.

(a) Relevant Forms and

(b) Details of authorized representatives
are available at:

(a) Relevant Forms may be downloaded
from the following web link:
https://ibbi.gov.in/en/home/downloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Citystar Infrastructures Limited on 24"
October, 2024.
The creditors of Citystar Infrastructures Limited, were called upon to submit their claims with
proof on or before 7™ November 2024 to the Interim Resolution Professional at the address
mentioned against entry No. 10. Subsequently, the Hon’ble NCLAT in Company Appeal (AT)
(Insolvency) No 2018 of 2024 passed an order directing that no further steps shall be taken in
pursuance of the admission Order dated 29.10.2024. Ultimately, vide order dated 29.08.2025
appeal has been dismissed and proceedings before the Ld. NCLT, Kolkata Bench has been
revived.




The creditors of Citystar Infrastructures Limited, are hereby called upon again to submit their
claims with proof on or before 9th September 2025 to the Interim Resolution Professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed against

entry No.13 to act as authorised representative of the class [Not Applicable] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

if
Date: 03/09/2025 \z Aditya Kumar Tibrewal
Place: Kolkata \w Interim Resolution Professional
IBBI/IPA-001/TP-P00743/2017-2018/11249
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4 FORM A N
; PUBLIC ANNOUNCGEMENT -
(Under Regulation B of the Insolvency and Bankruptey Board of india
(Insolvency Resolution Process for Corparate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF CITYSTAR
INFRASTRUCTURES LIMITED

RELEVANT PARTICULARS
Citystar Infrastructures Limited

1.| Name of corporate debtor

2.| Date of incorporation of corporate |9th July 1981
debtor

3. Authority under which corporate | ROC- Kolkata

debtor Is Incorporated / reglstered

R

Corporate [dentity No. / Limited  |U70101WB1981PLC052250
Liabllity Identification No. of

corporate debtor

e |

Address of the registered office
and principal office (if any) of
corporate debtor

5 Gorky Terrace, 2nd Floor, Kolkata,
West Bengal, India.- 700017

24th October 2024, Subsequently,

the Hon'ble NCLAT in Company Appeal
(AT) (Insolvancy) No 2018 of 2024
passed an order directing that no further
steps shall be taken In pursuance of the
admisslon Order dated 29.10,2024.
Ultimately, vide order dated 29.08,2026
appeal has been dismissed and
proceedings before the Ld. NCLT, Kolkata
Bench has_been revived.

8.[ Insolvency commencement date
In respect of corporate debtor

7.| Estimated date of closure of 20th February 2026
Insolvency resolution process 5

8.] Name and regisfration number of |Aditya Kumar Tibrewal
the insolvency professional acting |IBBI/IPA-001/IP-P00743/2017-2018/
as interim resolution professional 11249

Nicco House, 18t Floor, 2 Hara Street,
Room No. 28, Kolkata -700001
adityatibre@gmail.com

o

Address and'e-mall of the Interim
resolution professional, as
reglstered with the Board

Nicco House, 1st Floor, 2 Hare Street,
Room No. 29, Kolkata -700001
Email - clrp.cltystar@gmail.com

10| Address and e-mail to be used for
correspondence with the interim
resolution professional

=

Last date for submission of claims |9th September 2025

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
Interim resolution professional

Not Applicable

Dear Customers, We at Tata Play Broadband Private Limited (TPBB!) are
committed to provide you with the best possible service. In case the
servlcdes are unsatisfactory or you have any gqueries, you may contact us
as under:

@ Write to us at care@tataplayfiber.com

@@ TPBB Customer Care Number: 1-800-120-7777 (24x7 toll-free),
Remember to take the docket/ complaint number of your
complaint/ query.

If you find our response unsatisfactary or your complaint
unaddressed, you may appeal to Mr. Surjeet Mahapatro (Appellate
Authority) Emall: appellateautherity@tataplayfiber.com or call:
7982616399 (9:30 am to 6:30 pm, Mon-Friday).

@

Log on to httpsi//myaccount.tataplayfiber.com/Selfcare/ to access
the statusin the -Web-based Complaint Monitoring System.

@

We urge you to make all payments online mode only, strictly on the
Tata Play Fiber App or Tata Play self-care portal. Tata Play Fiber /
TPBB does hot dccept any payments, recharge or installation
charges in cash or'a third party link and TPBB shall not be:
responsible for any wrong payments or fraudulent activity or losses
caused to customer due to any unauthorised third party link.

For all'other terms & conditions, please visit wwwi.tataplayfiber.com
Reglstered Office: Unit 306, 3 Floor, Windsor, Off €.5.T. Road, Kalina,
Santacruz (East), Mumbai 400098 CIN U64204MH2015PTC267808

TATA and TATA PLAY FIBER are trademarks of Tata Sons Private Limited.
Used under License by Tata Play Broadband Private Limited,

s ms o e e T T |

Names of Insolvency Professlonals
|dentified to act as Authorised
Representatlve of créditors In a
class (Three names for each class)

Not Applicable

SURAJ PRODUCTS LIMITED
CIN-=L269420R1991PLC002865 7ol b

Regd. Off: Vill: Barpall, PO: Kesarmal, Rejgangpuir, Dist-Sundargarh, Odisha-770017
Emall Id: suproduct@gmeil.com, Website: www.sura|products.com

o

| (@)Relevant Forms and . #a) Relevant Forms may be downloaded

rom the following web link:
httpe://ibbl.gov.in/en/home/downloads
(b) Not Applicable

(b)Patails of authorized
representatives are available at:

Notice [s hereby glven that the National Company Law Tribunal has ordered the
commencement of a corporate Insolvency resolution process of the Cltystar
Infrastructures Limited on 24th October, 2024,

The creditors of Citystar Infrastructures Limited , were called upon to submit
thelr claims with proof on or befare 7th November 2024 to the Interim Resolution
Professional at the address mentioned against entry No. 10. Subsequently, the
Hon'ble NCLAT In Company Appeal (AT) (Insolvency) No 2018 of 2024 passed
an order directing that no further steps shall be taken In pursuarce of the admis-
sion Order dated 29.10.2024. Ultimately , vide order dated 29.08.2025 appeal
has been dismissed and proceedings before the l.d, NCLT, Kolkata Bench

has been revived.

The creditors of Cltystar Infrastructures Limited , are hereby called upon again
to submit thelr claims with proof on or bafore 8th September 2025 fo the Interim
Resolution Professional at the address mentioned against entry No. 10.

The financlal creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
slectronic means,

A financial creditor belonging to a class, as listed against the entry No, 12, shall
indicate Its cholce of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the
clags [Not Applicable] in Form CA,

Submisslon of false or misleading proofs of claim shall atiract penalties.

Aditya Kumar Tibrewal
Interim Resolution Professlonal
|BBI/IPA-001/IP-P00743/2017-2018/11249

Date: 03/09/2025
Place: Kolkata

Nicco Parks & Resorts Limited
CIN: L92419WB1980PLC048487
PARKS Registered. office: \Uheal Meel, Sector IV, Salt Lake City, Kolkata - 700106
Tal: {033) 652165625/5618/5504
Wabslte: www.niccoparks.com, E-mall: niccopark@niccoparks,com

Notice is hereby given, that the 36th Annual General Meeting (the "AGM")
of Nicco Parks & Resorts Limited (the "Company®) is scheduled to be
held on Wednesday, September 24, 2025 at 3:00 PM. IST through Video
Conferencing ("VC') or Other Audio-Visual Means ("OAVM") to transact
the businesses as set out in the Notice convening the Meeting (the "Notice")
This method of conducting the AGM Is in compliance with the applicable
provisions of the Companies Act, 2013 (the 'Act’) and the Rules made
thereunder, read with General Clreulars, Issued by the Ministry of Corporate
Affairs (MCAY) (collectivaly referred to as 'MCA Circulars)) and Circular
dated no. SEBI/HO/CFD/CFD-PoD-2/P(CIR/2024/133 dated Oclober 3,

NOTICE OF AGM, BOOK CLOSURE, E-VOTING DETAIL AND DIVIDEND
NOTICE I hereby given that the 34th Annual General Meeting of Sura) Products Limited wil
be held on Friday, the 26th clay of September, 2025 at 4:00 PM at the Reglstered Office’
of the Company situated at Vill: Barpall, Po-Kesramal, Rajgangpur, Dist-Sundargarh,
Odlsha-770017 to transact the business set out In the Notice of 34th Annual General
Meeting. The same Is avallable on the website of the Company viz. www.suraproducts.com
and on the webslte of NSDL www.evoting,nsdl.com.

In compliance with the MCA and SEBI Clroulars, Notice of 34th AGM and Annual Report
are belng sent through electronic mode only to such members whose e-mall addresses are
registerad with their respective Depository Participants (DPs) or the Company's Registrar |
and Share Transfer Agent (RTA) viz. M/s. MCS Shere Transfer Agent Limited. In compliance
with the SEBI Circular, no physical coples of AGM documents will be sent to any membars, |
Pursuant to sectlon 91 of the Companies Act, 2013 and Regulation 42 of the Listia
Regulations. the Reglster af Memibers shall be closed fram Saturday, 20th Septembef,
2025 to Friday, 26th September, 2025 (both days Inclusive) for the purpose of the AGM
and payment of dividend for the financial year 2024-25 if declared by the members at AGM.
In compliance with Section 108 of the Companies Act, 2013, read with Rule 20 of the
Compahles (Management and Administration) Rules, 2014 as amended from time fo time
and Regulation 44 of SEBI (Listing Obllgations and Disclosure Requirements) Regulations,
2016, the Company has provided e-voting facllity to its members to cast their votes
electranically, on all the resolutions set forth In the Notice of the 34th AGM. The Company.
has engaged'the service of NSDL for providing E-vating facllity: )

All the member are hereby Informed that:

|, The cut-off date for determining the eligibliity fo vote through electronlc means shall be

Friday 19th September, 2025.

il. The remote e-voting shall commence Tuesday 23rd September, 2025 (9:00 AM)
and shall end on Thureday 25th September, 2025 (5: 00 PM). The remote e-Voting | ¢
le shall be disabled by NSDL for voting thereafter.
;/;g membars who have cast their vote by remote e-voting prior to the meeting may also
)

nd the meeting but shall not be entitied to cast their vote again durlng the AGM.
Mr. L.N.Panda, Gompany secretary, Rourkela has been appointed as the sorutinizer for
the e-voting process. The results declared along with the Scrutinizer's Report shall be
on the Company's website www.surajproducts,com and also be communicated to Stock
Exchanges. i

v. In case of queries or grievances pertaining to e-voting procedure; members may refer | -
the FAQ and e-voling manual available at www.evoting.nsdl.com or write an email to
evoting@nsdl.co.in )

Board of Directors of Suraj Products Limited at thelr meeting held an 17th May 2025 inter
alla, has recommended the payment of Final Dividend @ 2.10/-per equity share having face
value of Rs, 10/- each for the FY 2024-25 subject te the approval of the shareholders at the
34th AGM of Sura] Products Limited. The dividend, as declared by the Board will be paid to
shareholders holding equity shares of the Company; either in electronic or in Physical form
as on Friday, 19th September 2025,1.e,Record Date, Dividend payments are subject to tax
deduction at source, and the Company will be required to deduct tax at source (TDS) at the
prescribed rates. To enable the Company to determine the appropriate TDS rate, members
are requested to submit the relevant dosuments as specified In the Notice of the AGM.

e Manner of registering/ updating e-mail addresses and Bank Detalls:

e Members holding shares In dematerialized mode and who have not reglstered their e-mail
addresses are requested to reglster their e-mall addresses and mebile numbers with thelr | -
respective DPs to enable the Company/RTA to mall the Annual Repart in future. 4

e Members holdings shares In physical mode, who have net updated thelr e-mail
addresses and Bank detalls with the Company/ RTA ate requested to update thelr |
a-mail addressas & Bank detalls by writing to the Company/ RTA at companysecrstary@ |
surajproducts.cem or at messta@rediffmall.com along with the scanned signed copy of

the request letter providing their e-mall address, mobile number along with self-atlested
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